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MADHYA PRADESH BILL
No. 4 orF 2015.

THE MADHYA PRADESH ADHOSANRACHNA VINIDHAN NIDHI BOARD
(SANSHODHAN) VIDHEYAK, 2015

A Bill further to amend the Madhya Pradesh Adhosanrachna Vinidhan Nidhi Board Adhiniyam,
2000.

Be it enacted by the Madhya Pradesh Legislature in the sixty-six year of the Republic of India
as follows:—

Short title. 1. This Act may be called the Madhya Pradesh Adhosanrachna Vinidhan Nidhi Board
(Sanshodhan) Adhiniyam, 2015.

Amendment of 2. In Section 2 of the Madhya Pradesh Adhosanrachna Vinidhan Nidhi Board Adhiniyam,
Section 2. 2000 (No. 6 of 2000), for clause (e), the following clause shall be substituted, namely:—

‘(e) “infrastructure projects’’ include projects in the sector of roads, irrigation, water
supply, solid waste management, drainage, energy, warehousing, storage of food
grain, food processing, health, education, skill development, information
technology, horticulture and any other infrastructure project of any sector or a
multipurpose project in any two or more of these areas;’.

STATEMENT OF OBJECTS AND REASONS

The Madhya Pradesh Infrastructure Investment Fund Board was constituted under the Madhya Pradesh
Adhosanrachna Vinidhan Nidhi Board Adhiniyam, 2000 (No. 6 of 2000). The Board was constituted to mobilize
financial resources and provide financial assistance to Government Infrastructure projects.

2. Under Section 2 of the Act, the Board has mandate to provide financial assistance to infrastructure projects
including roads, irrigation, water supply, solid waste management and drainage. In the changed scenaric, for the overall
infrastructure development of the State all infrastructure sectors need to be made eligible for availing financial assistance
from the Board. Hence, scope of “Infrastructure sectors” defined in the Act need to be amended.

3. Hence this Bill.

Bhopal : JAYANT MALAIYA
Dated, the 25th February, 2015. Member-in-Charge.
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